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Present: 1. Hon'ble Member (J), Shri M. B. Gosavi (J)

2. Hon’ble Member (T), Shri V.K. Gupta (T)
ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 5th March, 2020, 10:30 A.M
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CP(IB) 1614/KB/19. IA(IB)341/KB/20.Prism Johnson-vs-RNM India (201)

ORDER

Ld. Counsel for the operational creditor appears. Corporate debtor is
already admitted in CIRP vide order dated 21.01.2020. Ex-parte order was
passed by the Special Bench. IA(IB) 341/KB/20 is filed by the corporate debtor
for setting aside the ex parte order under Rule 49 read with rule 11 of NCLT Rules.
Copy of application is served to the original operational creditor. Ld. Counsel
seeks time to file reply. It is to be filed within two weeks by giving copy to the other
side. Ld. IRP appears. 3™ progress report is filed. He submits that CoC is
constituted. However, we direct the IRP not to proceed with the matter till disposal

of this appl}cation. Matter to appear for further consideration on 26.03.2020.
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